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3. Whetiier their Lorciships wish to see the fair copy of the judgment ? 
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Department of Space, New Delhi. 
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Indian Space Research Organisation. 
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O.A 317 of 92 

Per Honbie Shri. V. Ramakrishnan 	Vice Chairman. 

Heard Mr. Pathak. He says that the main ground urged in 

support of the O.A is that the termination orders are in 

violation of the provisions of the ID. Act. In the light of the 

decISion of the Supreme Court in the case of Krishna Prasad 

Ir 	Gupta Vs. Controller, Printing & 	 32 ATC 211, 



Pathak seeks leave to take back the O.A to 

e the appropriate forum. Leave granted. Papers 

d to Mr. Pathak keeping one copy for record 

W. Ramak.rishnan 
Vice Chairman 

4~N 

this Tribunal has no jurisdiction to entertain matters pertaining 


